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involved in the incident and they 
were placed under suspension. 

(d) The three Warder. have since 
been awarded punishment. Th"1r 
leave has been stopped for six monthS, 
except on medical grounds. 

Vommlsalon on Detention of Left 
C01llJDllDl8l.a 

1645. Shri Kolla Venkalah: Wi)) 
the Minister of Home Allain be 
pleased to state: 

(a) whether Government have 
taken any decision on the proposal for 
the appointment of a Commission of 
Judges of either High Court or Sup-
reme Court for examining the ground. 
for the detention of the Left Commu-
nists; and 

(b) if so, the nature of the deci-
sion taken? 

The Minister of State In the MiDis-
try of Home Allalrs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shri Hathl): (a) No such 
proposal is under consideration. 

(·b) Doel not urige. 
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Central Secretariat Olerical Service 

1647. Shrl Dajl: 
Shrl Warior: 
Shrl Eswara Reddy: 
Shrl Vasudevan Nair: 

Will the Minister of Home AJJaire 
be pleased to state: 

(a) whether the Second Pay Com-
mission's recommendation to ~  80 
to 90 per cent posts permanent after 
they have remained in existence for a 
period of 3 years is being imple-
mented in so far as the Central Secre-
tariat Clerical Service is concerned; 

(b) the number of permanent and 
temporary employees at present in 
the Central Secretariat Clerical Ser-
vice; and 

(c) the steps taken to confirm such 
temporary employeea In the Central 
Secretariat Clerical Service as have 
put in more than 10 years of service? 

The Deputy Minister In the MInIstr7 
of Home Allairs (Shrl L. N. Ml8hra): 
(a) Yes, Sir. A copy of Ministry ot 
Home Affaidrs O.M. No. 11121162-CS 
(A) dated 29-3-1963 regarding prin-
ciples to be followed in fixing the 
authorised permanent strength of the 
various grades of the Central Secre-
tariat Services is laid on the Table 
of the House. [Placed in Librarll. Se .. 
No. LT-5282/651. 
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(b) As the Central Secretariat 
erical Service was decentrallsed 
ith effect from 1-11.62, the requi. 
'" information is not readilY avail-
lie and will have to be collected. 

(c) After decentralisation, it is 
r the cadre nuthorities to review 
,d refix the authorised permanent 
rength of each grade annually and 
make confirmations against such 
fixed strength in accordance with 
e provlSlons of the Central Seere-
riat Clerical Service Rules 1962. 

Seniority Kules 

1648. Shri Mohammad Elias: 
Shrl Warior: 

Will the Minister of Home AlI'alrs 
, pleased to state: 

(a) whether it is a fact that in the 
~nt  Secretariat Service the seni-
·ity Tules are so framed as to place 
,e officials with longer years of ser-
ce in the grade junior to the direct 
!cruits with lesser years of service 
the grade, thereby placing the 
,rmer in a disadvantageous position 
'om the paint ot future promotions; 

(b) if so, whether Government 
msider it just and fair to discrimi-
ate between departmental promo-
~ s and the direct recruits for a 
;'sde of service who are both select-
i because of their suitability for 
Ie post; and 

(c) the steps Government propose 
) take to redress the grievances ot 
lousands of departmental promo-
~ i in this respect? 

The Deputy MinIster In the Mlnlstrf 
r Rome Mairs (Shri L. N. Mlsbra): 
0) to (e). It is a wen recognised 
rinciple that:-

(j) All permanent employees 
rank senior to all temporary 
employ..,s; 

(it) The relative seniority of per-
sons appointed to a grade by 
competitive examination or 
selection would be governed 
by their order of merit; 

(iii) The sen-'ty of temporary 
employees on confirmation 
should be according to the 
order of confllmation; and 

(iv) The seniority of direct re-
cruits vis-a-vis departmental 
candidates should be regulat-
ed by rotation according to 
the quotas fixed for dirert 
recruitmentlpromotion. 

Substantive vacancies in a grade arc 
allotted to direct recruits and promo-
tees in rotation in the proportion 
prescribed for these categories under 
thp rules and the seniority of persons 
so appointed is also regulated in that 
order. Once the need for direct re-
cruitment in a grade is accepted, re-
gulation of seniority in the above 
manner is considered to be the only 
fair and equitable method. 

Central SflM'etarlat Clerical Service 

1649. Shri Warlor: 
8hrl DaJI: 
Shrl Eswara Keddy: 
Shri VasudevlUl Nair: 

Will the Minister of Home Allah'" 
be pleased to state: 

(a) whether he has received com-
plaints from some Employee.' Asso-
ciations nnd Members of Parliament 
that out ot 209 permanent posts of 
Grade II of the Central Secretariat 
Clerical Service as on the lst May. 
1957 which were reserved for the em· 
ployees of the subordinate o ~  only 
135 posts were eventuallY utilised for 
their contlrmation and the remaining 
74 posts were utilised for the confir-
mation of persons belonging to the 
general quota ot the 1st May. 1959 by 
the Ministry of Home Mairs; and 

(b) it so, the steps talren to re-
move this grave injustice to the em· 
ployees. and also the steps proposed 
to be taken to ensure that such cases 
do not occur again'!' 

""e Deputy MiDIlIter In the MInIB· 
try or Rome Mairs (Sbrl L, N. 
MJ.hra): (a) and (b). A statement is 




